
• 

• 

• 

, 

IN 1HE CENThAL AU\U Nl SffiATI VE "ffii BUNAt. 
~l-.&.1/t~. -~-E.N_Qi., .• ~-i~Q 

O . A. No. 9C'"")ct f 9 
------ · ..:>:> I 0 l ~ r " - "'­. ,;. ,...,. DATE OF DECISION ~ J C) - Jb-4 ( _. ....... -_,..,. ....,._.. 

• 

·· - ~.!."-'.:WE-~t~ - - - - -:- - .. - -~PLIGANT{.~) 
~ , ~,, P. R "'~ . 

·· -on r~ - -- - r .. - .. - - - - - - - AD\1J CAT E FO.k 'niE 
APPLlCANT( S ) 

V E R SJS 

- ,_ k~-~ lrl..:~ .. - - - _.;_... hESPONDENT(S) 

,_ ~- ~,0\~ 
- - - - - - - - - - - - - .. - .. - -- AOVOGATE Or 1HE 

REsPONDENT ( S) 

.QQ.B.AM. f 

The Hon' bl e Mr. 

The Hon' ble Mr. 

• 

\ '- L \/'<2..-vVr-' -:3 11'\ 
---~~ ~----

~ . 1?-1 - \ N!L.-,_ ___ _ 

1.. Vtbeth er Repor tars of local pa pe":.' s may be allowed to 
see the j ~dgn ent ? · 

2. To be .referr.ed ·to the Reporter or not ? 
3 . ~ehether their Lordships wish to see the fair ex>py 

of the j udgn ent ? 

4. 'Yhether to be circulated to 

'-lKP/- . 

' 
• 

• 

' 

' 

• 

'" Bench ? 

• 

• 

• 

• 
• 

I 

• 

• 

. . 

• 

• 

• 

' 



I • ""· . 
II , 

• 

Rese;yed 

CENTRAL AQMIN IS IRA TiyE TRIBUNAL ALlAHABAD BENCH 

ALLAHABAD. 

Allahabad this the 3 o '~ day of ~J.-t>\.e... 

Original Application no. 939 of 1989 

Hon' ble Mr. T .L. Verma, Judicial Member 
Hon'ble Mr. s. Dayal, Administrative Member. 

Shiv Narain Agarwal, s/o Late Sri M.L. Agarwal, Cashier, 
Head Record Office, Jhansi, R/ o 9/~3), Prem Ganj Sipd Bazar 
Jhansi. 

• • • Applicant • 

C/A H.P. Pandey. 

Versus 

Superintendent, R.M.s. •x• Diviion, Jhansi. 

• • • Respondent • 

C/R sri P. Mathur • 

ORDER 

Hon•ble Mr. s. Dayal, Membe~A. 

, The applicant has filed this O.A seeking the 

following reliefs:-

1. a direction to the respondents to allow the 
applicant to complete his tenure on the post of 
cashier as per rules 

ii. a direction to the respondents not to hold the 
proposed selection for the post of cashier till 
the completion of applicant's tenure • 
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2. The facts of the case as stated in the application 
are that the applicant was working as a Sorting Assistant 

under time bound one promotion scheme. By communication 

on 3-2185, s.P.B-II dated 14.12.88, the Director General of 

posts reduced eligibility condition for the post of cashier 

from 8-10 years to 5 years for Postal Assistants. If such 

Postal Assistants were not available, Postal Assistant 

promoted under time bound one promotion scheme could be 

considered if t aey were willing but they were not entitled 

to any special pay. The applicant got selected as cashier 

under this scheme. He was appointed as a cashier by order 

dated 23.09.88. He claims that tenure of cashier was 4 years c 

as per communicationof the Department dated 21.2.61. The 

Superintendent R.M~ X Division was ordered by Director, 

Postal Services, Kanpur, Circle, to hold fresh selection for 

the post of cashier. Apprehending displacement, the applfcant 1 

approached the Tribunal with a prayer for reliefs mentioned 

earlier. 

3. The arguements of Sri H.P. Pandey for the 

applicant and Sri Prashant Mathur for the respondents were 

heard. 

4. It is quite clear from the Annexures to the 

counter reply that tenure of four years was applicable to 

time scale Postal Assistant. sorting Assistant under fime 

Bound One promotion scheme were to work as cashier only 

when time scale postal assistant were not available and were 

not entitled to any special pay for the purpose. They could 
• 

be replaced at any time tf time scale sorting assistant with 
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five or more years of service became availa~le. Therefore, 

the applicant can not seek the application of tenure rules 

to his posting as cashier. 

5. The application has no merit and is rejected. 

There shall be no order as to costs • 
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